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RESOLUTION RE: MEASURES FOR
UPLIFTMENT OF TRIBAL PEOPLE
- Contd,

[English)

MR. DEPUTY-SPEAKER" We will now
take up further discussion on the Resolu-
tion moved by Shri Dileep Singh Bhuriaon
measures for upliftment of tribal people.
Miss Mamata Banerjee.

[ Translation)

KUMARI MAMATA BANERJEE (Jadav-
pur) Mr. Deputy Speaker, Sir, | rise to sup-
port the Resolution moved by Shri Dieep
Singh Bhuria on measures for upliftment
of Tribal people, which is very essental
For the uphftment of Tribal people the Fifth
and Sixth Schedules of our Constitution
provide for (i) Maintenance of their ethnic
identity and (2) Preservation of their areas
Trbal people live in a2 very small area of our
country. Our Government has undertaken
a large number of programmes for the
upliftment of tribal people. Many projects
have also been started There are certain
projects which are yet to be implemented
and Shri Dileep Singh Bhuria has brought
forward this Resolution for their implemen-
tation. | would like to submit that the cus-
toms, culture and tradition of the tnbals
living in India are somewhat different
which should be kept in mind while solving
their problems Most of the triblas live in
North Eastern region of our country com-
prising Meghalaya, Nagaland, Mizoram,
Arunachal Pradesh, Himachal Pradesh,
West bengal, Tripura and Assam. The pop-
ulation of Scheduled Castes and Sche-
duled Tribes in our country is 5,16,28,000.
For the Tribal Sub-Plan, an amount of Rs.
756 crores has been provided in the Seventh
Five Year Plan. For their upliftment and
education, an amount Of Rs. 123921
crores has been provided in the State Plan
and an amount of Rs. 281.22 crores has
been allocated for the tribals in the Central
Sector. In the Central Plan for the year
1987-88, an amount of Rs. 2000 crores has
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been allocated for rural development, Rs.
310 crores for 1.R.D.P., Rs. 480 crores for
N.R.E.P., Rs. 725 crores for R.LE.G.P.and
Rs. 125 crores for the Indira Awas Yojna,
but we have to see whether the amount
allocated for the upliftment of tribals under
the Tribal Plan and for the 20 Points Pro-
gramme is utilised properly and whether
programmes under it are impiemented
properly? t would like to quote from the
Statement of Dr. Rajendra Kumar Bajpai
in the House on 31st July:

[English]

The Scheduled Castes and Scheduled
Tnbes constitute the most vulnerable and
socio-economically backward sections of
our society Government 1s committed to
promoting their welfare and development,
and to ensurning effective implementation
of the safeguards provided to them 1n the
Constitution

Article 46 of the Constitution lays down
that "The State shall promote with special
care the educational and economic inter-
ests of the weaker sections of the people,
and in particular, of the Scheduled Gastes
and the Scheduled Tnibes, and shall pro-
tect them from social injustice and all
forms of exploitation

Article 338 of the Constitution provides
for Special Officer to safeguard the inter-
ests of the Scheduled Castes/Scheduled
Tribes. After careful consideration,
Government have decided to further
strengthen this institution so as to ensure
effective implementation of the recom-
mendations of the Special Officer

[Transiation]

The Government has appointed repre-
sentatives of Scheduled Castes in every
Ministry, Department and Agency to look
after the interests of the Scheduled Castes
and Scheduled Tribes It is a very good

Step.
[English

All the Ministries, Departments and
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agencies of the Government of India will
be given specific directions to provide all
help and cooperation 1o the Commissioner
for Scheduled Castes and Scheduled
Tribes...

A Secretary will be appointed... to 100k
into the following:

(iy reservation in public employ-
ment, both at the Central and
State level. and in admission tc
educational institutions,

(1) land reforms;

(i)  prevention of alienation of tribal
lands and other land disputes;

{iv) rehabihitation of Scheduled
Castes and Scheduled Tribes dis-
placed consequent upon imple-
mentation of developmental
projects.

| Translation]

The Government has formulated all
these programmes for the welfare o' Sche-
duled Castes and Scheduled Tribes.
Government was formulated these pro-
grammes for Scheduled castes and Sche-
duled Tribels.
|English]

There is also the policy of implementa-
lion of anti-poverty programmes inciuding
programmes for self-employment for
Scheduled Castes and Scheduled Tribes.

The Commission for Scheduled Caste.
and Scheduled Tribes has been set up
under a Ministry of Home Affairs resolu-
tion dated the 21st July 1978

[Translation)

It is also a good decision and we wel-
come it but at the same time we will have to
see that what was the percentage of liter-
acy before independence and what is the
percentage at present. The Government
has formuilated many programmes for the
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Scheduled Castes and Scheduled Tribes.
it is known to all that Pandit Nehru,
Mahatma Gandhi, Maulana Abul Kalam
Azad, Shrimati Indira Gandhi and the hon.
Prime Minister Shri Rajiv Gandhi have paid
the maximum attention towards Sche-
duled Castes and Scheduled Tribes. Our
Government has done a lot of work in this
direction but we should pay more attention
towards the real problem. The percentage
of literacy is coming down. in 1979, the
percentage of general literacy was 33.8
which increased to 41-42 in 1981 but liter-
acy percentage of Scheduled Castes
remained 27.86 whereas in the case of
Scheduled Tribes it came down to 8.94
from 10.93 in 1981. It is further coming
down. We should pay attention to increase
this percentage The Government has
done much in the field of education. It has
opened Ashram Schools and arranged
adult education but all these steps are still
inadequate. The condition of female edu-
cation is also very poor_ It also needs to be
improved. In those areas also where there
is cultivated land, the percentage of liter-
acy is coming down. In such areas in 1971,
the percentage was 43.4 whereas in 1981in
the case of Scheduled Castes and Tribes it
came down to 41.51. In 1971 Scheduled
Castes literacy percentage was 27.87 and in
the case of Scheduled Tribes it was 57.60. In
1981 this came down to 28.17 and 54.43
respectively. In the Seventh Five Year Plan
an integrated tribal development project
has been provided for these people and
there is need to strengthen the agricultural
mulliple society in tribal areas. The
Government has a programme to this
effect also. | want to submit to the Govern-
ment that there is need to pay more atten-
tion towards this. Land reforms have been
camied out in many states but unless the
surplus land is given to the poor; unless all
facilities are provided to them: unless
waste land, surplus land etc. is distributed
among the tribes, no constructive work
can be done. Besides the RLEGP, which is
being run in the rural areas for the landless
labourers, they should be provided more
assistance. The 20 Point Programme is for
the socio economic development. Sim-
ilarly, there are other programmes also,
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like the RLEGP, the IRDP, etc. But their full
benefits are not percolating to the Sche-
duled Castes and Scheduled Tribes. In
several States, proper banking facilities are
not available. Shrimati Indira Gandhi had
nationalised the banks to remove poverty
but the attitude of the banking manage-
ment has not changed ; their tendency has
not been nationalised. They do not provide
loans to poor tribals whereas industrialists
get loans in lumpsum. Their applications
remain pending though they can get loan
on 4 per cent interest. The Government
should see whether its projects are being
implemented or not? it is said that much
attention is not paid towards SCs and STs
It is not correct. The Government pays
attention to them but the authorities who
are responsibie for the implementation of
the programmes, do not pay much atten-
tion to these communities. They shouid
pay more attention. The Naari Shiksha
Panshad, Cht indwara has set up a ladies’
school for providing education to women.
Tribal women are being provided educa-
tion there. It is proposed to open such
ladies’ schools in all the States so that
development of the tribal ladies may take
place. Scheduled Castes and Scheduled
Tribes are backward communities but
their lqyality and sincerity to the country is
utmost. Due to large scale de-forestation,
torests are being reduced and they do not
have agricultural tand. They are, therefore,
in much difficulty. A Master Plan should be
formulated for them. Central Government
has provided funds to all the States for the
Indira Aawas Yojana. What happens in our
State is that the funds provided for this
programme are shown as received from
the Marxist Party and they put the board of
Marxist Party at the site of the project
instead of Shrimati Indira Gandhi's. You
shouid get it surveyed and ask for the
report. If the work is not being done prop-
erly, you should ask the State Government
as to why such things are happening: You
should make efforts towards adult educa-
tion also. In this way illiterate persons will
get education. More attention should be
paid towards this. There should be a spe-
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cial cell in the Handicraft Board for the
Scheduiled Castes and Tribes so that some
training is imparted to them and they are
able to start some business by taking
loans. This Cell will be quite beneficial to
them | want to tell you about the alloca-
tions made in our State for the Scheduled
Castes and Scheduled Tribes:

[English]

Targets fixed —2,00,000 and 54,000
Sch. Caste and Sch. Tribe families

respectively

Amount allocated—Rs. 1837 86
lakhs and Rs 760.26 lakhs for Sch.
Castes and Sch. Tribes respectively.

Rs 7.953.05 lakhs for Sch Castes
and

Rs. 3,266.891 iakhs for Sch Trnbes.
[Translation)

The funds made availabie in the Seventh
Five Year Pilan and in 1987-88 should be
spent properly The State Government
does not spend the funds properly which
you provide to it. Therefore, you should
make available some money to the smail
organisations of SCs and STs so that they
may spend it. These organisations can
spend that money, which is not utilised by
the State Gove:inments.

In regard to the District Advisory Board
for the development of Scheduled Castes
and Scheduled Tribes, we see that—

[English)

Only the Scheduled Caste MPs and
Scheduled Caste MLAs are the Members
of this District Advisory Board.

[Translation)

| also represent 10 lakh people and | am
also people’s representative but to say that
only a Scheduled Caste MP can represent
them is not appropriate. There are Sche-



401 Resolution re:
Measure for

duled Castes in my constituency as well
and | want to help them and that is why |
take up their case here. There are Muslims,
Brahmins and Scheduled Castes in our
constituency. | am fully conversant with
the problems of Scheduled Castes and
therefore | should aiso be associated with
the Advisory Board. One of my friends
betonging to Scheduled Caste in Shri
Manoranjan Halder, MP. He is not present
at the moment. On an enquiry from him |
found that he is not a member of the Dis-
trict Advisory Board. Though ciruclars are
issued mentioning the names of such
Members yet these are not implemented.
All the concerned MPs should be Members
of the DRDA Committee. Our position has
been reduced to that of being an MP for the
name's sake. If we take our problem of
dninking water or roads to them they say
that you may go to the panchayat member.
I should aiso be associated with the DRDA,
the IRDP. the NREP. the RLEGP as a
member | do not have any objection to
their being members but { should also have
arole to play Whosoever 1s competent and
is able to work must get an opportunity.
The purpose of the Government will be
{ulfilted only when these programmes are
impiemented properly Therefore, there is
need to look into the problems of Sche-
duled Castes in my area and remove them
at the earliest

SHRI C. JANGA REDDY (Hanam-
konda): | have recently read in a news-
paper published from Andhra Pradesh but
you wiil be upset to know it—that the Chiet
Minister is trying to displace the tribals
who have settied there after 1976. The only
reason being that they have come from
Nagpur and Maharashtra. They are
exploiting the tribals of Andhra Pradesh.
Therefore, we are trying to drive out those
who have settled after 1976 in Hyderabad.
These tribals are called Sugali in Maha-
rashtra and Lambada in Telangana, Suga-
lis in Vijayawada and from Kamma to
Hyderabad they are known as Lambadas.
The Lambadas of Andhra are called Suga-
lis in Maharashtra. The Sugalis and Lam-
badas have close relations and even
matrimonial alliances. Whereas Lambadas
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are treated as tribals in Andhra Pradesh
but Sugalis are not so in Maharashtra, even
though there is not much difference
between the two. That is the reason why
Sugalis are trying to settie in Andhra Pra-
desh so that they can avail of Government
facilities. There is no doubt that any Indian
can settle in any part of the country and
can engage himself in any profession. The
Sugalis are trying to get facilities in Andhra
Pradesh thereby depriving the Lambadas
of their rightful claim. The Lambadas of
Andhra Pradesh, the Sugalis of Maharash-
tra and the Sugalis of coastal Andhra Pra-
desh are exploiting the original tribes
which used to live in the forests. The tribal
youth are being misied and imparted nax-
alite training. Consequently the number of
naxalites is gradually increasing. Three
days back on Tuesday when a group of 12
police personnel were passing through
that area these naxalites attacked and
killed them. The group consisted of two
Inspectors one Head-constable and other
constables. The main reason behind the
naxalite movement is that the original tri-
bals were given the status of tribals since
the British days and they were accepted as
tribals after independence under the Con-
stitution, but today the Government is not
giving them this status The Government
had included Lambadas in Scheduled
Tribes list in 1977 The /ambadas are in
good number and most of them live in the
plains instead of forests. Those living in
forests would not be more than 5% of the
total population of lambadas. They live in
upland and are educated and sagacious.
Whereas there are other tribals who live in
the forests along with wild animals and are
therefore savage. You compare the two.
Until 1977 the /Jambadas were included in
the backward class. Now they have been
declared as tribals under a Presidential
order. Naxalitism is on an increase
because the facilities given to original tri-
bais are being usurped by others. For that

. it has become necessary to ensure certain

facilities to those whq.have been getting
them prior to 1876. All those tribals who
have settied in Andhra Pradesh prior to
1977 have been treated as /ambadas but
because the Sugalis have not been
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declared as tribals in Maharashtra, they are
forced to settle in Andhra Pradesh and
consequently, they are exploiting the facili-
ties meant for the lambadas of Andhra
Pradesh.

17.00 hrs.

According to a press release, the Chief
Minister has made a statement that all the
Sugalis who have come to Andhra Pradesh
after 1976 or 1977 will be driven out. He
made this statement after reviewing the
situation in Hyderabad two or three days
ago. | want to tell you that there was no
tribal constituency in Warangal District
earliéer. There are two or three develop-
ment blocks, which were there earlier also
and where original tribals live but since the
lambadas have been included in tribals,
two tribal MLAs have been elected from
our district, out of which one MLA has
been elected from Kamman. He resides in
the city, runs a hotel and i1s engaged In
business By including him in the tribals
the original tribals are being exploited.
They grab the facilities meant for original
tribals and thereby the latter are deprived
of them. This 1s the main reason behind the
growing naxalitism in forests. | therefore,
want that the lambadas should be catego-
red in three groups viz, A, B and C and
suparate funds should be allocated for
original tribals This should be done on
similar lines as in the case of Scheduled
Castes and Backward classes. Now the
Malas and Malias are also trying to come.
If this goes on then the original tribals will
continue to suffer If the tribal law goes on

changing, no purpose will be served.

Therefore, | think that all these facilities
should be made available to those people
who have been living in forests since pre-
independence days and those who are
actually Scheduled Tribes. Those who live
in the plains should not be given these
facilities. We formulated MADA pro-
gramme and started a scheme for indian
tribals. The facilities are not reaching the
tribals living in forests and they are being
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exploited. If some non-tribai has pur-
chased the land of a tribal, the Government
has a law under which the land can be
restored to the tribal, but why do the
Government not do so! | would like to
know from the Government the number of
such cases in which land has been res-
tored to tribals from non-tribals. Law
should take its own course. Today we see
that cities have come up on the land where
tribals used to live once. if any person has
purchased land from the tribal and a young
|AS Officer goes to restore the land to the
tribal, the State Government at once
transfer that Officer. You know that free
licences for liquor shops are issued to tri-
bals in such areas, but the non-tribals man-
age to purchase such shops from the
tribals and exploit them by forming a coop-
erative society of the tribals by becoming a
member thereof. Therefore, | would like to
request that the people living in tribal areas
should be allowed to produce liquor by
treating it as a cottage industry. The
Government should not open their own
liquor outlets in such areas. The entire land
of theirs should be restored to them. But
no State Government will come forward to
do it, not even the Andhra Pradesh
Government. Therefore, the Central
Government should take up this work at
their own level and should set up some
machinery for the welfare of tribals. The
Government should also look into the dis-
pute regarding Yambadas’ which is going
on in Andhra Pradesh.

Now all the MLAs that are being elected
to the Assembly irr the name of tribals are
Lambadas and none of them is original
tribal. Earlier when | was an MLA some
original tribals have been elected. At that
time. a number of Lambada MLAs were
elected to the Assembly as general candi-
dates. But after- 1977 they were elected
from both the seats in the tribal areas. What
is the excuse for including them ? If the
Government want to give them some reser-
vation, let it be on the basis of economic
backwardness. You please re-consider it |
do not say that they should be excluded
from tribals. | am the Chairman of the Dis-
trict Advisory Board and | know to what
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You have recently declared some new
communities as tribals, with the result that
the number of Naxalites in Andhra Pra-
desh is on the increase. | have an English
newspaper and | shall send it to you for
reading. You kindly try to change this sys-
tem. You should also enquire into the
extensive programme that is being run by
the Centre. Today, there is no implementa-
tion of the Land Regulation Act. If at all

some Officer gathers Courage and goes for
its implementation, he is got transferrea

immediately To-day the situation is that
no Officer i1s prepared to go against the
other Officer because the non-tribals who
have already purchased tand have since
become rich and more powerful politically.
it a tribal MLA or MP wants to buy that
land, who will accede to his requests?
Therefore, | want that there should be
some central machinery to ensure that no
non-tnbal purchases land trom the tribals
If some non-tribal manages to do so. the
Government should see that the land s
restored to the tribal under the Land Ceil-
ing Act You do not have any fiqures
because there i1s not a single case in which
land has been restored to any tribal and as
such, your law 1s on papers only 1t s
therefore, necessary to bring about a
change in this attitude. Coming to the
question of scholarship, | want to ask how
many IAS Officers belong to tribal com-
munities. Today, the big person exploits
the small one. Today, the people belong-
Ing to Lambada community live in the
plains and not in the forests. The Govern-
ment should look into the incident which
has happened in the forests and Girijan
areas of Andhra Pradesh. Mahua which
grows in forests is used for making liquor,
but the tribals are not allowed to drink it.
This liquor is purchased by others and the
tribals are, thus, exploited. Beedi leaves,
mahua, pal, dry gum, etc. which are found
in the forests should be supplied to them
free of cost. The entire amount which the
Girijan Corporation gets from sale of these
PMducts in the market should be distrib-
uted among the tribals as royaity.
Residential schools should be opened
for those tribals who are living in the
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forests. Why do you open such schools in
the forests, why not in cities? These
should be included in the public schools
and should be funded by the Government.
We know what ﬁappens in the residential
schools which you have opened in the
forests. The atmosphere for studies in
those schools is somewhat different from
that of their counterparts in the cities
because the wards in the latter are a bit
clever. Therefore, you should open resi-
dential schools for them in cities. | would
like to cite an example. Thereis a voluntary
organisation by the name of Kalyan Ash-
ram which is working there. Their hymns
and standard of teaching is worth noting.
The people are living in forests to work for
this organisation. They love them from the
core of their heart. They sing good songs,
compose melodious music and stage
good plays. Their standard of education is
also good. Those who want to do MA or
PhD. should be given assistance by the
voluntary organisations. The Government
should make such an arrangement wher-
eby only one member of a family gets
Government job under reservation. If an
MP is elected from a family, some other
family should get this opportunity next
time. If one particular family monopolises
in getting all the benefits, as is happening
in the case of Scheduled Castes, | think, it
would not be proper. If a member from one
family gets a job under reservation, the
chance for this benefit should go to
another family the next time.

- | would like to tell you that if the children
of Harijans living in the rural areas or of
Girijans living in the forests sit in a competi-
tion with the children of Harijan and Girijan
IAS Officers based in Delhi, then the child-
ren of the IAS Officers based in Delhi would
get jobs again because the Harijan candi-
dates who have passed their matriculation
examination from a school located in the
forest would not be in a position to com-
pete with them. The reason being that
there is no proper atmosphere there for
them. Therefore, if a son of a Harijan or
Girijan IAS Officer applies for a job, he
should be declared a general. candidate.
(Interruptions) What | mean to say is that if
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a son of an |AS Otficer based in Dethi com-
petes with the son of a tribal living in the
forest, it is but certain that the son of the
IAS Officer will get through. Therefore, my
submission is that the families of IAS offic-
ers should not be entitled for the benefits
which are otherwise available for the fami-
lies of tribals. Similarly, if somebody has
been elected as an M.P. or has been
appointed a Minister, their families should
be debarred from availing of reservation
benefits. Their children should compete as
general candidates, otherwise, there will
be no end to it. If this is not done, it will
Create a sense of resentment among the
families who are deprived of these benef-
its. The Naxalitism will spread tast. You just
see what is happening in Nagaland. There-
fore, this matter should Be considered at
the Central level and a Committee shouid
be set up to ensure proper implementation
of the programmes being run by the Cen-
tre. This is absolutely necessary. With
these words, | conclude.

SHR!I HARISH RAWAT (Almora) - Mr.
Deputy Speaker, Sir, | strongly support the
resolution moved by Shri Dieep Singh
Bhuria. These tribal people are the weak-
est members of our society and all out
ef orts should be made for their protection
ar d betterment. It gives me pleasure that
the Government has been making con-
certed efforts in this direction .right from
1947. The Government have launched var-
ious programmes for the development of
the tribal areas. The most essential thing is
that the culture of our tribal areas and peo-
ple should be preserved. Wherever these
tribal people come into contact with urban
people, they acquire their weaknesses
instead of acquiring the virtues of the
urban culture. Mostly efforts are being
made to pervert their culture by taking
advantage of their innocence. | would like
to urge the hon Minister of culture to pre-~
serve the tribal culture for which all out
efforts should be made.

The people hving in our tribal regions
have begun to feel that their very existence
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is being challenged gradually. it shouid be
our effort to make them feel that instead of
challenging their existence, we are making
efforts to uplift them. Otherwise it will be a
difficult task to arouse requisite self-
confidence in them. it may not be the case
with all tribals. But there are some tribails
who still lack self-confidence as a result of
which they have not been able to march
forward on the path of development as
expeditiously as we want to take them
ahead. If the Government wants to buiid a
selt-reliant economy for the tribal areas,
steps should be taken to protect their
lands, forest and handicrafts. The tribal
land is gradually being snatched away
from them. There is a tribal community
called Tharubaksa in Uttar Pradesh. Most
of their land 1s fertile but that has been
purchased by non-tribals by paying a very
nominal amount No doubt, laws have
been enacted in this regard by the Govern-
ment of Uttar Pradesh as well as the Cen-
tral Government but the difficuity is that
these laws are not being implemented
stnictly Even to-day people coming from
hilly areas are purchasing their land in
exchange of a bottle of wine or by offering
acigarette. That land is not in their posses-
sion now. This is the reason that it has not
been possible to implement the consolida-
tion of holdings and land reform laws in the
entire Terai region. Their land has not only
been acquired by rich people of hilly areas
but also for launching big projects like
hydro-electric projects, coal mining pro-
jects, etc. for the development of tribal
areas and for exploitation of the rich natu-
ral resources available there with the resuit
that their dependability on land is also
being finished.

A few days ago a law was enacted for the
protection of forests, but the tribals are
being deprived of the forests on which they
are dependent. They used to do farming
on forest land and maintain their families
by selling fruits and wood. But under the
new law they cannot take anything from
the forest. This has given rise to resent-
ment among the tribals. | would like to
submit to the hon. Minister of Welfare that
the Government of India should under-
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stand this problem and make all out efforts
to ensure that the right of tribais over forest
is maintained in its previous form.

Efforts shouid also be made to promote
handicrafts of the tribal people and make
arrangements for their marketing. The
Government should come forward to pur-
chase them. Tribals living in my consti-
tuency are traditionally engaged in making
carpets and shawls. But due to non-
availability of market for these products,
their art is gradually becoming extinct. |
have drawn the attention of the Govern-
ment of India for its preservation. We
match their art with that of Kashmiri arti-
sans. if their handicrafts, which they have
been making since long, are competed
with those of the artisans of open develop-
ment areas, the latter will be left behind.
Therefore uniess they are given protection
by the Government, they cannot stand in
the market. | would, therefore, like to urge
the hon. Minister that efforts should be
made to develop markets in the neighbour-
ing areas of tribal focalities for their handi-
crafts which should also be purchased by
the Government. At the same time in order
to preserve the natural skills of these tribals,
the Government should open training
institutes which may benefit them. Though
formal education is important for them, but
it is more important to set up 1Tis there so
that they may further promote their old
skills. The Government is running a
number of schemes in various fields like
education, construction of roads, drinking
water supply, medical facilities, etc. But
despite all these arrangements and spend-
ing of crores of rupees on the development
of the tribal areas, the people of these
areas do not get as much satisfaction and
benefit as they ought to have got. The main
reason for this is that the machinery
entrusted with the task of developing tribai
areas is not committed to its work. Until
and unless committed machinery is pro-
vided and willing and honest workers are
posted, we will not be able to do as much
as the Government of india or the Con-
gress Party wants to do for them. Steps
should be so taken that the benefits may
reach them within the stipulated time.
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Though funds are reacrung the tribal
areas, the quantum of benefit being made
available to them is a matter of doubt. In
most of the cases officers and staff of the.
Government simply disburse the funds
and do nothing more. Therefore, | urge
that only those officers be deployed in
these areas who are committed to the
development of tribal areas.

| would like to make a submission that
some tribes living in tribal areas have been
left out and not inciuded in the Scheduled
Tribes. In this respect a survey has been
conducted by the Government of India
and suggestions of State Governments
have also been called for. But the officials
of the State Governments donotataligoto
the remote areas and they do not approach
the people living in far-flung areas. In this
connection, | want to mention names of
two tribes. One of them is called Anwal and
lives in Garhwal and Kumaon regions.
Their culture and civilisation is the same as
that of tribals. There is no literate person
among these people. When the officials
reached their villages for census, these
peopie fled their villages and ran towards
the border and some of them even crossed
the border. They thought the officers
might have come to arrest them. So they
fied. it is for this reason that this tribe could
not be included in the Scheduled Tribes.
Therefore, | request that the Anwal may be
included in the list of Scheduled Tribes.
The Government of Uttar Pradesh has also
perhaps made a request for this and | have
been raising this, issue since 1981. The
other tribe is ‘Kuthaliya Bora'. All the cus-
toms and traditions of this tribe are the
same as that of tribals but it has also been
left out and not included in the Scheduled
Tribes. These people live in Tehsil Gangoli
Hat in the district of Pithoragarh. | would
like to urge that this tribe may aiso be
included in the list of Scheduled Tribes.

| would like to make one more submis-
sion. A special plan has been formulated
for the development of tribal areas espe-
cially hilly areas of Uttar Pradesh. But this
plan is not being approved by the Planning
Commission on the plea that a special area
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aevelopment programme 1S already being
implemented there But the Hill Area
Development Programme which s being
implemented at present there 1s usetul only
to a limited extent as the tribal population
tiving in hilly areas are getting only an indi-
rect benefit but no direct benefit is acruing
to the.r So another plan has been pro

posed for the development of the tribals
but the officers of the Planning Commis-
ston has rejected 1t | would hike that the
Issue may please again be taken up with
the Planning Commussion and the Inte-
grated Development Project for the devel

opment of tribal areas forwarded by the
Government of Uttar Pradesh may please
be approved

With these words | strongly support the
resolution moved by Shri Bhuna

[Enghlish]

SHRI V SOBHANADREESWARA RAO
{Vijayawada) Mr Deputy-Speaker Sir, |
thank you very much for giving an oppor-
tunity to speak on this Prnivate Members’
Resolution moved by my fniend Shri D S
Bhuria

PROF MADHU DANDAVATE No
question of thanking They want more
speakers

SHRI V SOBHANADREESWARA RAO
| fully express my unanimity with all the
prowvisions of the Private Members’ Resolu-
tion moved by Shri Bhuna

Sir, though, from the beginning, the
Government is saying that it 1s working for
the tnbal development and for the speedy
development of the tnibal areas, unfortu-
nately, things have not moved in the
proper direction, with necessary speed
because of poor allocation of funds in the
earlier plans Sir, though the amount that
was spent for tnbal development in the
First Plan was only 1% Unfortunately till
the Fifth Plan has taken shape, in the sub-
sequent plans—Second, Third and
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Fourth—the allocations were paitry 6%
even 5% of the total expenditure That 1s
why the tardy progress in regard to tnbal
development got very adverse results

You know, Sir, the Naxalte Movement
which started in West Bengal has taken
firm roots in the tribal agency areas of Sn-
kakulam and Vishakhapatnam districts of
Andhra Pradesh, some years back The
Government has understood the potential-
ittes of the Movement it has understood
the extent to which these ihterate poor
tribais were being exploitec Then only the
Government has given some serious think-
ing for tribal development and then in the
Fifth Five Year Plan, they have brought this
concept of ‘Tribal Sub Plan The main
objectives bemng to narrow the gap
between levels of development of tribal
areas and the other areas and also to
improve the living conditions of the tnbal
peopie

Sir some Hon Members have talked
about the extent of lack of education
among tnbals | will not repeat it But, |
would like to say that some findings show
that the dropouts is the highest in respect
of tnibal children It 1s as high as 76% It 1s
more so, in the case of girt students Sir,
unless the Government takes adequate
steps to increase more number of schools
as well as to increase more number of two-
teacher schools, substantial change may
not take place And in these poor tribal
families the young chiidren have to take
care of kids in the families when the par-
ents go out It s these small children who
have to watch their houses So, till now.
usually the tribal families are reluctant to
send their children for education So,
uniess the Government gives some incen-
tives in the form of mid-day meals and
some other incentives, there won't be
much positive results So, | request the
Government to take up necessary steps to
provide mid-day meais to the children in
the tnbal areas

Unless the level of education improves,
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substantial change in the socio-economic

conditions may not take place.

Agricuiture is a very important aspect

which will play a vital role in the economic
development of the poor tribals. As these
locations are mostly in the medium to
heavy rainfall zones and since these areas
will be mostly sioppy, instead of paddy cul-
tivation, dryland farming will be better
suited there. The Government should pro-
vide supply of seeds, fertilizers and pesti-
cides at subsidised rates. Because they are
backward and ignorant about the
improved cultivation practices, unless the
Government makes the fullest efforts to
take these improved cultivation practices
through extension of its machinery to
these remote tribal areas, the situation may
not change. Because of their illiteracy,
most of them may not be able to go
through the leaflets or the literature. The
best way would be that since most of the
areas in the country are now covered
under TV network—the community TV
sets in the Zilla Parishad buildings or in
some other locations where most of the
tribal people meet, though not everyday
but very often, will be very effective in
transferring the improved cultivation prac-
tices knowledge to the poor tribais.

Even now in most parts of the tribal
areas, money lending is going on. In fact,
the main reason for the origination of the
Naxalite Movement in the tribal areas of
Andhra Pradesh was the squeezing of
these tribal people by the merciless money
lenders. So, the Government should make
available credit at cheaper interest rates to
the tribal people and the cooperative struc-
tures should be strengthened, so that the
tribals themseives will play a vital role in
strengthening of not only the cooperative
societies, but also the marketing aspects
whereby they can get a better price for
their forest produce.

The Government should give maximum
Support and help for digging of borewelis
and dugwells. The Government should
Supply electricity, so that they can get max-
imum benefit out of the land and thereby
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their economic conditions will improve,
and they will cross over the poverty line. In
this way a large percentage of the poor
tribal people can be brought on par with
the people in other areas.

Because of the abundant forest areas
located very near those tribal areas, there
is a vast scope for cattle breeding. The
Government, under ITDP programmes,
can give the tribal people small cows so
that those poor tribal people can bring up
those cows with the least expenditure
because abundant greenary is available
just near their locations. Once they grow,
they can sell them again to the planes or
somewhere-else, make a money and come
above the poverty line.

There is plenty of scope for dairying.
The dairying programme should be
extended to, though not the remotest area,
but at least to substantial tribal areas of the
country.

Sir, my friend Mr. Harish Rawat has just
now mentioned about the difficulties being
encountered by the tribal people due to
certain provisions in the Forest Conser-
vancy Act, 1980. There is some heart-
burning. But we must see that it is
removed.

In the matter of re-forestation. contrary
to earlier practice, now we s uld also
include species like mango and some
other fruit-bearing trees to enabie the tribal
people to get their fruits. They should be
permitted to sell the fruits so that it further
adds to their paltry income. They must have
a complete authority over the minor forest
produce like gum, tamarind, 'bidi' leaves,
etc., which are easily available in the
forests. Fair prices should be fixed for such
produce to improve the economic condi-
tion of the tribal peopile.

Medical and health facilities available at
present are not at all satistactory. | would
like to quote only one instance reported in
the press. The areas of Lahul-Spiti district
as well as the Keolong valley in Himachal
Pradesh have been found to be infested
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with tuberculosis. Most of those people
cannot come out for about six months due
to heavy snow. Therefore, this disease is
increasing at an alarming rate there |
request the Government to conduct as
many medical camps as possible at fre-
quent intervals. Necessary medicines and
nutritious food should be supplied to the
poor tribals to fight tuberculosis in those
parts. That is only an example. | request
the Government to extend the medical and
health facilities to the largest number of
tribal peopie.

The tribal people shouid be supplied
essential commodities. The public distri-
bution system should be strengthened so
that not even a singie person is left out of
this system. Sir, in our State, the
Government—you are aware; | will not
repeat—is taking up so many welfare mea-
sures, especially supplying rice to the poor
peopie at Rs. 2 a kg scheme. But after the
Govermnment's efforts, a situation has now
come when every month the poor peopie
go to the owners of the fair price shops to
demand the quota of rice alongwith other
commodities. We request the Government
to create that consciousness in the poor
person who has to take his rations from the
public distribution system outiet.

Sir, in the tribal areas, for most part of the
year, they do not have adequate work
They are very very backward. There are no
adequate road facilities. There are no
‘pucca’ buildings for schools, hospitals,
cooperative societies, or for godowns to
store the forest produce. Therefore, the
Government may take up construction of
these things which are having a large
scope for providing empioyment to the
uneducated, unemplioyed, under-
employed tribal people in the forest areas. |
request the Government to take up this
programme on a maximum scale. Drinking
water should be provided. At least, one
source should be there in every village.

The Government should take necessary
steps 0 set up industries which are
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dependent on the forest produce near the
tribal areas to enable the tribal people to
work in those industries. As one of my
friends has told that apart from the Govern-
ment allocating necessary funds for the
speedy development of these areas— Shri
Rawat 1s quite correct in saying that—there
should be committed machinery and com-
mitted bureaucracy. Only then these
schemes would be really impiemented and

much development can take place

| would like to quote one instance | hope
| will not be misunderstood. Some time
back, a large number of Congress(i) MPs
as well as MLAs met the President and the
Prime Minister and requested them for
declaring Chhota Nagpur and Santhal Par-
ganas as Union Territones That shows how
the State Government concerned 1s taking
care of the welfare of the tnbal peopie in
the Bihar State This 1s not to cnticise the
Bihar Government or any other Govern-
ment, but | am just quoting this example to
make my point clear When so many MPs
and MLAs have gone to the President and
the Pnme Minister and requested them for
separate Union Territones for those areas,
that shows that the local State Govern-
ment could not generate the necessary
confidence in the minds of the representa-
tives of the people, very responsibie peo-
ple that they are working for the weltare of
these people

Though there is a Tribal Advisory Coun-
cil under the chairmanship of the Chief
Minister, my information is that it has not
met for several years in this State | may be
corrected if | am wrong The Tnbal Advi-
sory Council is there as per the provisions
of the Constitution, but as | said, it 1s not
functioning satisfactorily in the State
which | have referred.

in fact, these areas, Chhota Nagpur and
Santhal Parganas, are very rich in natural
resources, but unfortunately when com-
pared to other parts in the matter of devel-
opment, they are far behind. For example
in the case of pucca roads, while in other
areas, it is 20 kms average for roads of 100
kms, it is only 8 km in this region. While in
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other areas, 40 per cent area is electrified, it

is only 5 per cent area in Chhota Nagpur
and Santhal Parganas.

My submission is that there should be a
vast change in the attitude of the Govern-
ment at the Central level, at the State level
as well as the district administration level

in this context, | would like to say that for
the first time, our Government of Andhra
Pradesh has taken a decision on a single
point administration in tribal sub-pian arpa
with Project Officer of ITDA having to
approve all development programmes in
the sub-plan area. Without any connection
with the district collector, this project
officer of the ITDA is made responsibie for
approval of developmental programmes in
that tribal area, as well as posting of the
officers, staff, as also in regard to the jobs
that are being created to fill the vacancies
in those tribal areas The States Govern-
ment has also taken a decision that only
scheduled tribes candidates are appointed
as village assistants in the tribal areas.

| would like to strike a note of caution.
Unless the State Governments and the
Central Government take in all serious-
ness the work for the development of the
scheduled tribe people, the socio-
economic and educational development of
these areas, the things will become worse.
| have earlier narrated the experience of
Naxalites. My friend, Shri Junga Reddy,
has narrated the experiences in Adilabad
district. Some of these naxalites may have
the ideology of Naxalism but most of them
are taking money from some contractors
who are allowed to cut trees in the forests.
In that way, they are encouraging defores-
tation and at the same time, they are taking
money from the contractors.

They are purchasing arms and then they
are assauliting the Government officers and
sSmall people like the middle level farmers
and small traders in the villages. They are
Committing all sorts of atrocities. They are
not killing the big landiords or some ‘Karor-
_ patis’, they are attacking even the middie
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class farmer or a trader. So, 1o sarteguard
themseives from the Government, they are
inciting the ignorant and poor tribal people
not to take to afforestation. That is how
they are obstructing the Government's pol-
icy. | fear that this situation will continue if
no timely and stern action is taken against
them. | hope the Government wiil take all
necessary steps to improve the conditions
of Scheduled Tribes people who require
more attention than anybody else. With
these words, | thank you very much.

[Translation)

SHRI GIRDHARI LAL VYAS (Bhilwara):
Mr. Deputy Speaker, Sir, | support the
resolution moved by Bhuriaji regarding the
upliftment of the tribal people. One amend-
ment in this resolution should be that:—

[English]

This House express its concern over the
continued backwardness of tribal people
in the country even after 39 years of
independence.”

[Translation]

For ‘39 years’, ‘40 years' should be sub-
stituted because one year has since
passed when this resolution was admitted
for consideration. This slight correction is
necessary, Secondly .—

[English)

“And in order to prevent their exploita-
tion and uplift them economically, socially,
culturally and educationally recommends
to the Government to....”

[Translation]

In this connection, | want to submit that
the original inhabitants of this country are
the tribais. They are the real inhabitants.
They are the actual inheritors of the coun-
try and their miserable plight is certainly a
matter of shame for us. Therefore, arrange-
ments should be made for their uptiftment.
They should get land, houses, employ-
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ment, education and medical facilities.
Unless all resources are made available for
the development of their areas industrially
it will not be possibile to uplift them.

Firstly, you should make arrangements
for their education. As Mamataji has said a
fittle while ago that very few tribals are edu-
cated and their plight is miserable. We
should iook into the main reason behind all
this. It is because their primary concern is
to earn their bread. Everything else is
secondary. All the people have to do some-
thing or the other to earn their bread and
that too they are able to do with difficulty.
Therefore, we have td devise some system
by which education can be imparted to
their children. Upto the Primary level, the
children can study at home but 1t is very
difficult for them to reach at the middie,
high and higher secondary levels.
Moreover, the meagre scholarship amount
of Rs. 10 or Rs. 15 per month is quite inade-
quate these days. | want to request that in
all tribal areas hostels should be set up on
population basis. Unless separate hostels
are provided at all High and Higher Secon-
dary Schools and their expenses borne by
the Government, we will not be able to
educate the Adivasi children and the tribal
sub-plan and other programmes will not
serve any purpose..Hostels should be set
ur first so that food, clothing and other
requirements are provided to the children
and their entire expenditure should be
borne by the Government. Besides, they
should be exempted from paying school
fee. His family should not have to spend
even a single paisa for his education. Only
after providing all such facilities can we
think of uplifting them educationally. The
progress is very slow today and it will not
do. Therefore, first of all we will have to
look into it seriously.

The moot point is how to advance them
economically. For this purpose land
reforms are necessary. The Government
has taken only one step in this direction
but that too half heartedly. It does not even
apply to the whole country. The big
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farmers whose lobby we have here aiso
have vast areas of land which they have
divided into small holdings and have got
them registered in different fictitious
names with a view to escape from the Land
Ceiling Laws. Therefore, it is essential to
strictly implement the land reforms at the
earliest because | have definite information
that big farmers in Rajasthan, UP,
Haryana, Punjab and Maharashtra are
owning hundreds and thousands of bighas
of land in this way. You should implement
the land ceiling law strictly and the surplus
land should be distributed among the tri-
bals, the Scheduled Castes and the poor. |
know some non-tribals like Brahmins,
Baniyas, Jats, Gujars have bought land at
very low prices by exploiting Adivasis. But
in future they will not be able to do so
because the tribals have now become
somewhat conscious about the provisions
of certain laws enacted by both the Central
Government and the Rajasthan Govern-
ment providing therein that no non-tribal
shall buy land from any tribal and in case
some land is bought. it would be restored
to the tribal under the provision of the law.
Hundreds and thousands such cases have
come to our notice in my area

Just now Janga Reddyji asked the hon
Minister about the number of cases in
which such land has been restored to the
tribals. | want to tell him that in Rajasthan,
thousand acres of such land has been res-
tored to the tnbals, but still more remains
to be done. Where such cases have been
detected and the innocent tribals have got
the necessary information, they have filed
suo-motto applications and their cases
have been decided. But those who do not
have the resources, are being exploited.
Until Government officials have full infor-
mation regarding the details of the land of
tribals usurped by non-tribals, we will not
be able to do the needful fully. The Govern-
ment should help such exploited people by
implementing the land reforms and spend
money on behalf of such people and
engage lawyers to initiate legal proceed-
ings against those people who exploit
them. Such work cannot be done by your
sophisticated and tip top IAS officers who
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are not really concemed about their uplift-
ment. This work should be entrusted to
some dedicated officers, who should be
fully trained for this purpose, only then we
can hope for the successful implementa-
tion of your plans.

There cannot be two opinions on the
point that the policies of the Congress
party are very good but it is essential to
implement them properly. But we do not
have the right people for this purpose.
Today, everyone only thinks of self-
advancement. |AS and State Government
officers, Doctors, and Engineers are only
interested in the enhancement of their own
salanes but they do not think about the
income of the common man like the tribals
the people belonging to the Schedulea
Castes, the peopie living below the poverty
line, etc who are exploited and are
oppressed. Nobody bothers about these
people. Today some want their salaries to
be increased to Rs 4000/- or 5000/- per
month and some want it to be Rs. 9000/-
But a poor man s not even getting Rs
200/- to maintain his family. Hence, it is
absolutely essential to set right such a
state of affairs The white collar workers
who are organised, are able to get every-
thing done for themselves by putting pres-
sure on the Government and the
Government also accepts their demands
but those who are not organised and
whose number runs into crores are not
able to get anything That is why we see
naxalite tendencies among them. Today,
they are also becoming conscious of their
rights There are misguided people who
want to get their demands accepted by the
Government through use of force and by
taking recourse to violent means. There-
fore, | want to submit that Government
should take some definite steps to improve
their economic condition by distributing
land among them found surplus by imple-
menting the land reforms under the ceiling
laws Similarly, under the TRYSEM, train-
ing facilities should be provided to tribals
keeping in view their capabilities. For this
purpose free camps should be set up and
maximum possible training should be
imparted to them so that they are abie to
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earn enough to maintain their families. By
making such arrangements you can
improve their economic condition. The
programmes like the NREP and the IRDP
meant for the upliftment of the poor people
should be properly implemented.

The Government has made arrange-
ment to provide employment for hund‘red
days in a year to one person in every tamily.
in this connection it is necessary to idehtify
those who are without employment and
who are landless. Actually what happensis
that those persons., who have their own
tand, are also engaged in work under the
NREP and the RLEGP with the resuflt that
those persoms who have no land are
deprived of the benefit of the NREP and the
RLEGP. The hon. Minister of Welfare
should pay maximum attention towards
this matter and efforts should be avade to
find out in which States persons belonging
to Scheduled Castes and Scheduled
Tribes get empioyment under the NREP
and the RLEGP and in which States they do
not get. We should definitely monitor the
implementation of these programmes 80 -
that we are be able to improve their eco~
nomic condition.

Our tribals particularly know a lot about
handicrafts. tf they are provided assistance
through small scale industries, they can
definitely become self-sufficient and their
economic condition can improve. it is
therefore, necessary, for the Government
to give them guidance and involve them in
handicrafts.

Moreover, triba! areas are rich in miner-
als like mica, copper, zinc, soap-stone,
lime-stone and other metais. Our country
is really rich in the matter of mineral
wealth _if the industries based on minerais
are to be set up in the Private Sector licen-
ces for the same are issued to the multi-
millionairs and if these are to be set up in
the Public Sector, the IAS Officers take
charge of the administration and we are
unable to contact them. They are just white
elephants. Employment should be pro-
vided first to those persons whose lands
have been acquired for extracting depos-
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its. But these persons are not getting
employment. An Officer from Bihar likesto
give employment to Biharis an Officer
from UP brings people from U.P. an
Officer from Manarashtra brings people
from Maharashtra... (Interruptions). | am
not speaking ill of you. This is a tendency
Arf Officer from Rajasthan will bring peo-
ple from Rajasthan. Similarly, an Officer
from Punjab will bring people from Punjab
and an Officer from Haryana will bring
people from Haryana. | would like to ask
why this type of arrangement is there. Per-
sons from that area could be given employ-
ment where factories have been set up and
mines have been dug no matter whether
they belong to Pubjab, Bihar, Haryana or
to any other place. Employment should be
provided to the local people of that area on
whose lands factories have been set up.
But they indulge in favouritism as a result
of which local people are deprived of
employment. This system should be
streamlined only then the local people will
get justice.

There is a lot of forest produce like bidi
leaves, mahua, etc. Similarly, herbs are
grown in the forests which are used for
making ayurvedic medicines. The contract
for these products should be given on
cooperative basis so that tribals living in
fc rests are able to earn their bread and the
big people who indulge in exploitation,
should not get an opprotunity to exploit
them. This system should be strictly
enforced and cooperatives should be
formed to undertake all these jobs. There
are quarries in Bhilwara. Big people
belonging to different castes like Rajputs,
Brahmins who live there form co-operative
socities in the name of bheels and take land
from the Government for mining pruposes.
These big people are doing all these
things. In this way they do wrong things by
forming cooperative in this way. They pay
Rs. 5 to 10 to these poor people and take
their thumb impressions and thus eam
crores of rupees in this way. The hon. Min-
ister for welfare should pay attention
towards this matter and prevent such peo-
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ple who exploit them in this way so that
these poor tribals are able to eam their
bread. All these works should be entrusted
to cooperatives so that these poor people
may get more and more employment.

Mostly these people live in hilly areas.
They have as much as 250 bighas of tand.
Small tanks should be built for irmigation.
The Government has implemented the
sub-pian in this area. There is no two opin-
ions that crores of rupees are being spent
on them but what is the use of it? The
question is how many ponds have been
built for irrigation of their land, how many
tubewells and electric pumps have been
installed; and how many wells have been
dug. It is essential to look into all these
things. Unless they have irrigated land,
they cannot improve their economic condi-
tion Leaving them only on the mercy of
God will not help. Their condition has wor-
sened these days due to lack of rainfail.
They have to dig pits daily to eamn their
bread. They are never sure whether they
would get any work tomorrow or not. One
can imagine their sad plight under this
condition.

Mr. Deputy Speaker, Sir, you are ringing
the bell again and again. {f you do not want
to listen to the plight of the poor, i conclude
my speech. Since you are sympathetic to
the poor 8o you should hear with these
things. Our hon. Minister is also sympa-
thetic towards the poor. Unless tanks are
built, wells are dug, pump-sets are
installed as well as free fertilizers and seeds
are provided, we will not be able to uplift
them. Our Chief Minister belongs to Bans-
wara where the tribals get fertilizers, seeds
and all other facilities free of cost butin our
area the tribals do not get such facilities. it
amounts to favouritism. in the constituency
of the Chief Minister of the State, people
get ail these facilities free of cost but in our
area where tribals live and are poor, are
being exploited as before. The hon. Minis-
ter should give attention towards this mat-
ter. Pampering of one constituency will
bring prosperity neither to the whole coun-
try nor to the whole tribal.. .(/nterrup-
tions)... | am not speaking ill of others. He
is doing a good work in his constituency
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but such work should be done in our con-
stituency as well. The tribals of our area
should also get the same type of coopéra-
tion so that their economic condition can
improve. There is need to take such mea-
sures. It is wetl known that tribats are illiter-
ate people for. whom medical facilities are
required to be made. You will not find a
dispensary in any village of a tribal area.
There is neither a health worker nor any
medicine is available. Are they not human
beings and should they not get such a facil-
ity? The State Government is not in a posi-
tion to provide such facilities. Hospitals are
opened for the rich but the poor do not get
this facility. There is need to open hospitals
for the poor people also. For this purpose
necessary provision shouid be made.
Healith and family planning facilities
should be provided there. Their children
should be provided vitamins, etc.

| want to make this submission that the
MADA and Child development schemes
are superfluous. The people come for jobs
but do not do any work. Female workers
also do not do any work and only draw
salaries. Such arrangements should be
made under which poor people are helped
and they are able to earn something to ook
after their heaith and also to maintain their
tamilies.

| would also like to say that the field of
employment leads in the matter of irregu-
larities committed against the tribals. It is
said that suitable candidates are not availa-
. ble. But who is responsibie for preparing
suitable candidates? It is the Government.
it should open training schools for them so
as to make them suitable for big posts. It is
the duty of the Government to make such
arrangements, and they should do their
duty. The posts of LDC, UDC, School
Teacher and other posts, which require dif-
ferent qualifications, shouid be filled in by
them according to the percentage of their
population. This is the least which we
shouid do but if more persons are recru-
ited, it will be praiseworthy. But the fact is
that they do not get jobs in accordance
with the pertentage of their population. Of
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course, it may not be possibie to get suita-
ble candidates for first class posts but the
second class, third class and the fourth
class posts are also not being filled with
those candidates. You should pay atten-
tion towards this matter. Shri Reddy has
rightly said that the economic condition of
those persons have improved a lot who
haye become MLAs, Ministers, |IAS and
IPS Officers but the economic condition of
other poor people has remained the same.
I have, therefore, been saying repeatedly
that the reservation should be made on the
basis of economic condition of the people.
| would also like to say that the reservation
quota for Scs and STs should be main-
tained for some more years so that their
economic condition can improve. The eco-
nomic condition of those persons have
become sound who have become IAS or
IPS and big Officers. What is the point of
keeping them in this category now
because they take away all the benefits of
your schemes; their children get scholar-
ships and other facilities; they get their
educsation in the public schools whereas
our children dc not get such type of educa-
tion. So what is the need to provide ail
these facilities to them? (Interruptions).

Let me say what | want to say. You can
speak later on. There is need to pay atten-
tion towards this matter. All these facilities
should be provided to the children of poor
Adivasis. | am not against reservation but
how far it is proper to provide this facility to
the big people who exploit the poor.

In this connection, { would like to point
out one thing to Mr. Das. The Meena caste
i included in the category of tribes. Jats,
gujars and Ahirs who beilong to this caste,
do farming and a number of person
belonging to that caste are IAS and IPS
Officers. You will not find so many such
officers belonging to any other tribe. There
is a Bheel community in Dungarpur and
Banswara. Not a single person belonging
to that community has become a tehsildar
what to talk of IAS and IPS Officers. Now
tell me whether Bheel community should
get reservation or the Meena community.

in tribes only persons belonging to Meena
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Community get chances in the administra-
tive services. In a single family as many as
two to four members are IAS or IPS Offic-
ers. Is it desirable to grant them such a
facility? This needs to be investigated
whether this benefit should be granted to
poor advasis or to a particular community
or a family. The facilities provided by the
Government should be enjoyed by all
equally. This should not be that only a
handfut of persons enjoy them and others
are deprived of them. This must be
ensured that all are benefited by those
facilities.

Similarly, our late Prime Minister, indiraji
had done away with the bonded labour
system altogether declaring punishment
for those who would engage such type of
labour. But this evil is again raising its head
because the law governing the bonded
labour is not being implemented propertly.
Therefore, it needs to be implemented
strictly.

The poor, Scheduled Castes and Tribes
are provided loans under the IRDP and
other schemes. Compound interest is
charged from them if they are unable to
repay the same for one or other reason.
Their lands are auctioned. it is a matter of
great shame that the very Government
which want to uplift the poor, auction their
land. We should prevent such auctions and
should not charge compound interest
from those poor persons.

With these words, | fully support the
resolution moved by Shri Bhuriaji and
request the Government of India to do
their best to uplift the tribals and raise them
above the poverty line. The Government
should do their utmost to successfully
implement the schemes.

[English]

SHRI M. RAGHUMA REDDY (Nal-
gonda): For every one roti, kapada aur
makan are essential. These things are also
essential for tribal people whether they are
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in hilly areas or in the plains. There is a
weaker sections housing programme
under RLEGP. So for as SC & STs are
concemed they are given Rs. 6000/- per
house. But this amount is not sufficient.
Our State Government has already
increased this amount to Rs. 8000/- for
other weaker sections under rural housing
programme. | request the Minister that the
same thing shouild also be followed in
« other States.

Edcuation should be made compulsory
in rural and hilly areas. The Ashram Path-
salas, which were existing earlier, have
proved a failure. | would request the hon.
Minister to convert these Ashram Pathsa-
las into residential schools. We have done
it in Andhra Pradesh and there they are
successful. The same thing should also be
followed in other States.

Amentties should be provided to Girijan
areas. In my constituency nearly 27 per
cent are Lambadas. There is a scheme
called MADA. There are some schemes for
recognised tribal agencies. But those facil-
ities are not extended to MADA areas. !
request that these facilities be extended to
MADA areas.

With regard to construction of roads in
my constituency, | have written several let-
ters to the hon. Minister. Eachtime | got the
same stereo-typed reply "I am looking into
it". The same proposals have also been
forwarded by the State Government. But |
am given to understand that the proposal
has been setn back to the State Govern-
ment saying that the Central Government
i$ not taking up the roads this year. | con-
tacted the State Secretary of Tribal Weifare
Department. He gave the same reply. | will
mention the name of four important roads
which need to be constructed imme-
diately. They are: Dindi PW Road to
Kambalapalli—Rs. 64 lakhs. Chandempet
Road to Chitriyal--Rs. 36 lakhs; Guddipali
to Pollacumpalli—Rs. 22 lakhs; Deverkonda
to Arkapalli Border—Rs. 24 lakhs. Those
roads will connect all the Lambada tandas.
There are many rivers and rivulets which
fall on the way. | request the hon. Minister
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to get them included to this year's budget
s0 that their construction can be started
SOON.

Our State Government has increased
the percentage of reservation in educa-
tional! institutions and for jobs from 4 per
centto 6 per cent. The same has been
extended to local body election also. |
request that the same be extended to other
States also.

From Class | to Class 1| there are so many
vacancies lying vacant for STs. their res-
ervation quota in 7.5%. But actually three
or four per cent people are there in jobs.
The remaining posts are lying vacant. In
order to fill up the vacancies you can pro-
mote from among the available personnel
or give them some training Keeping the
vacancies longer will affect the work ot the
State as well as Central Government,

Lastly, | again mention that the roads
which | have just now mentioned, are
important. They may be taken up at an
early date. Under RLEGP for construction
of houses the amount may also be
increased from Rs. 6000 to Rs. 8000. |
request the hon. Minister to consider the
proposals which | have given and not to
reject them.

SHRI ANAD! CHARAN DAS (Jajpur) :
Mr Deputy Speaker. Sir, | rise t0 speak a
few words on the resolution moved by Shri
Dileep Singh Bhuria.

| Translation}

| have an amendment to the Resolution
moved by Shri Dileep Singh Bhuria.

[English)

| want to first read out the amendments
for which | have given notice and then |
will proceed further;

1. “That in the resolution, in part
M.
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after “tribal weltare schemes”

insert “such as Cooperative
Credit and Marketing, Rural
Landless Empioyment Guaran-
tee Programme , liberalisation of
excise policy, conservation of
forests, etc. and enforcement of
various laws relating to Land Ceil-
ing, Bonded Labour and its Regu-
lations, Money Lending, Migrant
Labour, etc.”

- “That in the resolution,—
for part (ii), substitute—

“(ii) open more schools, voca-
tional and technical training insti-
tutes, aduit education centres
and hostels in the tribal regions.”

3. “That in the resolution,—
add at the end—

“(v) open more branches of
nationalised banks in the
tribal regions;

(vi} open more fair price shops
in the tribal regions;

(vi) make arrangements to
teach the tribal students in
the local language at the
primary education stage.”

[Translation)

Before starting my speech | would like to
urge the hon Minister to clarify the points
which have been raised by Vyasji. Howso-
ever important a person may be or he may
be an IAS officer, a ceiling has been
imposed that those who have income more
than Rs. 12000 will not get any stipend or
any other facility in the matter of educa-
tion. Therefore, what he has said is not
correct.

Mr. Deputy Speaker, Sir, | have given a

notice to speak in Oriya, so | will start
my speech in Oriya.

*Mr. Deputy Speaker, Sir, this is an impor-

* The speech was originally delivered in Oriya.
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tant resolution. if the Government accept
the resolution it will go a long way in the
upliftment of the tribals. If the various pro-
visions made in the resolution are properly
implemented the tribal people who are
backward will certainly be benefited. In
his resolution Shri Bhuria has expressed
his concern over the continued backward-
ness of the tribal people. | fully share the
sentiments expressed by him At the same
time | would like to say that the Gowt. of
india has taken a number of steps for the
upliftment of tribals. Many schemes have
been implemented to provide the benefit to
the tribais. But it is regrettable that the tri-
bal people have not developed to the
desired level. The reasons for their con-
tinued backwardness are not for to seek. |
think exploitation i1s one of the man rea-
sons for their backwardness We have not
been able to put an end to exploitation. We
always speak very high of our intention to
prevent exploitation. We have framed sev-
eral rules and passed Acts for this purpose.
But it is unfortunate that the tribals are still
being exploited The Gowvt have issued strict
guidelines to the officials to prevent
exploitation But it is seen that the same
officials are exploitating the tribal people.
The officials working in tnibal areas are
earning huge amount of money by unfair
means. The projects that we have under-
taken should be applicable for tribals as
well as the general people. The Central
Government has sponsored some
schemes for the upliftment of tribal people.
But those schemes should be properly
implemented and the benetit must reach
the people for whom those schemes have
been sponsored Therefore, | once again
urge upon the Government to put an end
to exploitation both in tribal areas as well
as in non-tribal areas.

Sir, the Govt. have banned the sale of
tribal land. But still people are purchasing
tribal land in bename names. For example
a tribal cannot sell his land. But the non-
tribal rich people are buying the land from
tribals in fake tribal names. The officers
posted in the tribal areas have joined
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hands with the non-tribal people. Thisisa
great injustice and this should be stopped
at any cost.

We have spent huge amount of money
under different schemes for the upliftment
of tribals. But it is regrettable that the
money is not property spent and if the
same state of affairs continued the tribal
people will continue to remain backward.
The tribal people are simple and innocent.
They have many blind beliefs. They are
illiterate. | would like to say about Koraput
district in Orissa which is represented by
our Deputy Minister of Welfare Shri Girid-
har Gomango. | have worked in that dis-
trict for 17 years. | was the Chairman of the
Parliamentary Committee on the Weltare
of Scheduled Castes and Scheduled
Tribes. As the Chairman of the Committee
| had visited that district with the Commit-
tee in 1983. | had observed that there were
only 34 graduates in that district at that
time. The tribal population in district is the
largest in India But why only 34 tribal peo-
ple have graduated in that district. What is
the reason behind it. There may be some
mistake in the statistics. But why they are
not advanced in education despite the fact
that many educational nstitutions have
been opened tn that district Why the tnbal
students are not helped properly 10 con-
tinue their higher education. It is regret-
table that the officials outside the distnct
posted there have no sympathy for the tri-
bal people. The local non-tribal people
also are not helping the tribal students. We
have been spending huge amount of
money for their education. But the money
is not being properly utilised for the educa-
tional development of tribal students. This
is the situation everywhere. Therefore, Sir,
| would like to urge upon the Gow. to take
all possible steps to educate those peoples
at any cost. Secondly, the tribal students
should be imparted education in their
mother tongue. | have made it very clear in
my amendment. it is a matter of great con-
cem that the drop out rate among the sche-
duled tribe students has been increasing.
We have to check the drop out rate at any
cost. For that, | would like to give the fol-

lowing suggestions.
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Mid day meal scheme should be intro-
duced in the tribal areas. The students as
well as their parents should be given mid
day meals. This will encourage the parents
to send their children to school. Thus the
enrolment of ST students will increase
and the drop out rate can be checked. If
more number of tribal students can com-
piete their school education then only they
can go for higher education. They can also
join in some technical institutions. So we
have to see that they are able to complete
their schoo! education at any cost and for
that we have tu encourage them accord-
ingly. | would like to give one more

suggestion.
[English)

MR. DEPUTY-SPEAKER . Mrs. Das,
please wait for a minute. Now | want to
inform the hon. Members that the time
allotted for this particular Resolution has
already been consumed. If the hon.
Members want to continue this debate for
some time more, | have to know the wishes
of the House.

SHRI GIRDHARI LAL VYAS (Bhilwara) :
We want two hours more for this
Resolution.

MR. DEPUTY-SPEAKER : It is upto you
to decide the extension of time for this
Resolution. Now, how much time do you
require for this Resolution?

SHRI SHANTARAM NAIK (Panaji) : At
least two hours, Sir.

SHRI S. JAIPAL REDDY (Mahabu-
bnagar)  Sir, we are not opposed to the
extension of time provided it is finished
today. (Interruptions).

MR DEPUTY-SPEAKER : Please take
yoru seat. | want to make it very clear that if
the hon. Members want to extend the time
for discussion on this Resolution, you can
do so. 1 have no objection to that provided
the same item is continued, that is, in
today's business. But the Private Members'
Business cannot be extended after 7 O'
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clock, because only two and half hours are
allotted for this. Therefore, afterwards we
cannot continue the Private Members’
Business.

PROF. MADHU DANDAVATE (Rajapur)
: Why?

MR. DEPUTY-SPEAKER : That is the
rule.

PROF. MADHU DANDAVATE : Asfaras
extension is concerned, it is perfectly
within the rights of the Members to plead
for an extension. But even when we say
that we had agreed up to 7 O’ Clock, we
shall continue. Also, the House has the
right to sit beyond 7 O' Clock.
(Interruptions).

SHRI GIRDHARI LAL VYAS : That is
only for Government business.

PROF. MADHU DANDAVATE : Today
there is no Government business. It is Pri-
vate Members' Business. Therefore, Sir, it
can be extended on this particular under-
standing. Only the other day the Speaker
had given the ruling that rules permit the
House to take any decision that they want.
But the convention of this House has been
that both sides in consultation with each
other have been fixing up the time and he
has recommended that the same conven-
tion should continue and, therefore, in
view of the fact that the Speaker has per-
mitted my important motion and since on
the next Friday, it will not be possible to
take up the Resolution—the Session wouid
be over by that time—we want assurances
trom the Treasury Benches, particularly
from the Parliamentary Affairs Minister
today that at least for a second | should be
allowed to move my Resolution. | have no
objection let them continue the debate and
the reply be over and the Resolution is
passed. But | might be permitted at least
for a second formally to move many Reso-
lution so that it may survive for the next
Session. If they want to kill our motion like
this, by manipulation, let them remember
that they will require quorum every day,
during lunch hour, throughout the day,
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from 11 a.m. to 6 p.m. and at any time.
Without the cooperation of the Opposition,
this House cannot go on. That is what |
want to tell the House. (Interruptions).

MR. DEPUTY-SPEAKER : | will allow
you. | will call you. First | want to tell him
about what he asked. Rule 26 says, only 2%
hours we can allow for Private Members'
Business for a particular day. | cannot vio-
late the rule by extending it after 7 O'Clock.
if at all you say, convention, conscience
and everything, | cannot say anything now

(Interruptions)

SHRI P.M. SAYEED : That is also subject
to the consent of the House.

MR. DEPUTY-SPEAKER : On Private
Member's Business. 2% hours time was
never extended. It is as far as the Private
Members' Business is concerned. About
the other thing like Government Bill, discus-
sion under rule 193, you can continue.

SHRI K.P. UNNIKRISHNAN (Badagara)
The convention has always been there
that you begin at 3.30 p.m. The convention
has been, you begin at 3.30 p.m.

ti{R. DEPUTY-SPEAKER : No. It is the
last 2'2 hours, not 3.30 p.m. This is clearly
mentioned It is the last 2% hours. There-
fore, the last 2'2 hours only are allowed.

PROF. MADHU DANDAVATE : In this
very House, we sat up to 8 O’ Clock, 9 O’
clock. No-confidence motion was dis-
posed of at 12 O’ clock.

MR. DEPUTY-SPEAKER : That is differ-
ent. On Private Members’' Business, we did
not do like that.

PROF. MAHDU DANDAVATE : On no-
confidence motion we sat up to 12 O’
clock.

MR. DEPUTY-SPEAKER : Prof. Sir, if
you do not want extension of this item, lam
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not objecting. it can be stopped, regarding
what is going on on the subject and you
can take up your resolution. | have no ob-
jection, if you take it up. But if you insist
to extend this particular thing, then | can-
not extend the House after 7 O'clock.

SHRI S. JAIPAL REDDY : Why, Sir?

MR. DEPUTY-SPEAKER : That rule is
very clear. It is 2% hours for Private
Members’ Business. If you want Prof., you
can take it up, | have no objection. if you
stop this resolution up to this. if Prof. wants
to take up the resolutian, | have no objec-
tion, if you stop up to this. If you extend this
thing, we can extend it up to 7 O' clock
only. But after 7 O' clock, | cannot allow.

SHRI SHANTARAM NAIK : The House

does not agree to sit after 7 O’ clock. That
is final.

SHRI THAMPAN THOMAS (Mavelik-
ara) ‘ Is it the intention that item No. 2
should not be taken up?

SHRI V. KISHORE CHANDRA S. DEO :
Let the Minister give an assurance that
Prof. Dandavate will be allowed to move
his resolution today. His resolution may
be allowed to be moved.

SHRI SHANTARAM NAIK : The resolu-
tion which is supposed to be moved is
inadmissible under the rules of this House.

MR. DEPUTY-SPEAKER : That is not
coming now. That point is not coming.
Only the time factor we are discussing. If
the Minister intervenes and finishes her
speech and also the Members reply is
over, and if the time permits, let him take up
his resolution. | have no objection.

SHRI V. KISHORE CHANDRA S. DEO-
We are not against the extension of time
for other Members who want to speak. But
Prof. Madhu's resolution should be
allowed to be moved. It is on the defence
deal. This is a matter on which the entire
country is seized of. Let him move his
resolution.
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SHRI SHANTARAM NAIK : Defence
deal and FERA violations are two differen!
subjects. They cannot be combined. It vio-
lates rule 173(ii) of the Rules of Procedure
and Conduct of Business in Lok Sabha.

MR. DEPUTY-SPEAKER : That subject
is not coming. That it not the problem now.
That is not the discussion now. Only the
time factor, you have to decide. Then only,
| can proceed. Up to 7 O’ clock, time is
allowed. Now, | want to know how much
time, we have to extend for this debate
which is going on the tribal weifare.

PROF. P.J. KURIEN
(Interruptions)

2 hours.

PROF. MAHDU DANDAVATE : This
House can sit beyond 7 O’ clock This
House can do it. This House is sovereign.
The House can decide.

SHRI THAMPAN THOMAS ° item No. 2
should be taken up. Two hours extension
should be given.

(Interruptions)

SHRI SHANTARAM NAIK ‘ The time of
the House is not extended beyond 7 O
clock.

SHRI P.M. SAYEED: This is a very
important resolution. You will be surprised
to know that Mr. Kishore Chandra S. Deo
and |, both of us, are tribals. | do not know
whether he is interested in participating in
it. | am very much interested in participa-
ting in it. Let us first of all extend the time of
the House at least by two hours. Let us sit
up to 7 O' clock and then take up next day.

PROF. MADHU DANDAVATE : Rules
are framed by the House. House can
decide.

SHRI V. SOBHANADREESWARA RAO
(Vijayawada): 1 am on a point of order. The
time extended for discussion of this Private
Members' resolution is 7 hoursrand today
one hour 55 minutes is left to be spent on
that of Mr. Bhuria'’s. If you say that Prof.
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Madhu Dandavate's resolution cannot be
taken up after 7 O' clock, | would like to
submit the Minister's reply aiso be con-
cluded within this time which is previously
fixed in the Business Advisory Committee
meeting and then allow Prof. Madhu Dan-
davate’s resolution.

MR. DEPUTY SPEAKER : No, no. It is
not a point of order.

PROF. MADHU DANDAVATE : We
don't mind further extension. Whatever
time they want, 2 or 4 hours, does not mat-
ter. Let it be completed today because next
Friday there are Bills. Afterwards, | require
only two seconds to formally move my
resolution.

MR. DEPUTY SPEAKER :1 want 10 be
very clear. 7 hours is already exhausted.
Extended time already you have taken.
That is a fact. The Minister can reply within
5 minutes. Therefore, within 10 minutes it
is over. Still some more time is left. There-
fore, Prof Madhu Dandavate's resolution
can be taken up. That is left to the House.
You have to decide. If you wantto continue
this debate, including Prof. Madhu Danda-
vate's resolution, | can extend maximum
only up to 7 Q' clock. If you went to con-
tinue this debate beyond *hat, rule i3 not
permitting.

PROF. MADHU DANDAVATE : | pro-
pose to see that they are not inconvenien-
ced. Under Rule 388, we can suspend that
rule and then we can continue for 2 hours

SHRI SHANTARAM NAIK : We are not
willing for suspension. Motion is inadmiss-
ible. How can you insist upon a motion
which is not admissible under the rules?

SHRI V. KISHORE CHANDRA S. DEO:
The other day the Speaker himseif had
observed that House is supreme and it has
every right to extend the time. Members
from this side have just now expressed
concern for tribals. Shir Syed Masudal
Hossain himself was a tribal. He wanted 2
hours tor discussion. We do not mind even
if they discuss for another 4 hours. Not that



439 Resolution re:
Measures for

[Shn V Kishore Chandra S Deo]

we are not interested in tribal welfare. Let
this be made clear. Just now they said 2
hours. Somebody said 7 O’ clock. Not
beyond that. if you want time, ask for it. We
want an assurance that the resolution
moved by Mr. Dandavate be moved by him
today because this subject is very impor-
tant and vital.

(Interruptions)

PROF. P.J. KURIEN : Mo rule permits to
give such an assurance by this House.
There is no rule.

(Interruptions)

PROF. MAHDU DANDAVATE : Sir, Shni
Bhagwat Jha Azad moved for suspension
of rule under Rule 388 to see that the dis-
cussion on communal disturbances is sus-
pended. His motion was taken up. Check
up the records. He moved for suspension
of rule under Ruie 388 to postpone the
discussion on communal disturbances. He
moved his motion the other day....

(Interruptions)

SHR!I S JAIPAL REDDY (Mahbub-
nager) : Sir, | am on a Point of Order.

(Interruptions)

PROF. P.J. KURIEN (ldukki) : Suspen-
sion for what? For the illegal Resolution?

(Interruptions)

PROF. MADHU DANDAVATE : Sir, heis
casting aspersions on the Speaker He said
that the Resolution is illegal. | have to say
that the Speaker has gone through the
legality of the Resolution and he has admit-
ted the Resolution. He can challenge....

(Interruptions)

MR DEPUTY SPEAKER * That is not the
question now.

(Interruptions)
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PROF. MADHU DANDAVATE : | can
move it. | can raise the matter now. | can
move it in the Parliament of this country....

(Interruptions)

SHRI SHANTARAM NAIK (Panaji) - In
1968, there is a precedent. | will show you.

MR DEPUTY SPEAKER : Please take
your seat. There shouid not be any discus-
sion like this.

(Interruptions)

PROF. MAHDU DANDAVATE : Sir, are

you opening the ruling given by the
Speaker? He has admitted this Resolution.

(Interruptions)

MR DEPUTY SPEAKER : That is not for
discussion now

(Interruptions)

SHRI SHANTARAM NAIK : Sir, in 1964
and in 1968, the Resolution which was
moved was amended ..

(Interruptions)

PROF. MAHDU DANDAVATE : About
the White Paper on the economic
offenders. | have discussed the matter with
the Speaker in his Chamber and he
pleaded because ..

(Interruptions)

PROF P.J. KURIEN : It is very simple.
Can | say?

(Interruptions)

SHRI S JAIPAL REDDY : Mr. Deputy
Speaker, Sir, as has been mentioned earlier
the business in the House is transacted with
the cooperations between the ruling party
and the Opposition.

(Interruptions)
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MR. DEPUTY SPEAKER : Now, you tell
your rule.

PROF. MADHU DANDAVATE : There is
a ruling already. The Speaker has advised
them.

{Interruptions)

SHR! S. JAIPAL REDDY : Sir, the point
iS....

(Interruptions)

PROF. MADHU DANDAVATE : Conven-
tion abcut the Private Members' Resolu-
tion and other Resolutions is different.
Conventions after conventions he has
given general direction and advice to the
Ruling Party and the Opposition regarding
conventions of the House.

(Interruptions)

SHRI THAMPAN THOMAS (Mavelik-
ara) : Sir, it is so inconvenient for them...

(Interruptions)

SHRI S. JAIPAL REDDY - As | have not
been aliowed to formulate, let alone to
complete my submission.

MR DEPUTY SPEAKER . Formulate, Sir.
You take your own time...

(Interruptions)

SHRI S. JAIPAL REDDY : We are all for
discussion on the Resolution regarding
the Tribal Welfare. We are only interested
in getting the Resolution of Dandavate-ji
moved today so that the discussion can
take place atleast in the next Session.
(Interruptions)

We have our generous Lady Minister for
Parliamentary Affairs present here in tfie
House and it is for her to agree. But she is
Maintaining silence. She is also interested
In killing the Resolution of Dandavate-ji.

(interruptions)
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PROF. P.J. KURIEN : Sir, | am on a Point
of Order. There is no such precedent in
this House.

(Interruptions)

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram) : This House has the right
to create its own precedent.

{Interruptions)

SHRI S. JAIPAL REDDY : This House
has the right to suspend the rule, create its
own precedent or modify its procedures
and what is required now is for the Lady
Minister to say. The ruling party also has
no objection to extend the time beyond 7
O’ clock because Members are interested
in the discussion about the welfare mea-
sure of the tribal people.

(Interruptions)

MR DEPUTY SPEAKER : If you want to
suspend it, you have to give proper notice.
You should give a notice for that and the
House has to decide.

(Interruptions)

PROF. P.J. KURIEN : Let me maxke one
point....

(Interruptions)

SHRI V. KISHORE CHANDRA S. DEO :
Sirif you want to suspend the rule, you
can..

(Interruptions)

PROF. P.J KURIEN. Let me make one
point.... (Interruptions) The question is
very simple. This House has to decide
whether the time is to be extended or not.
Let me say this thing. Before that, where is
the question of discussing about some-
thing which is in the agenda and which is
yel to come. This is irregular. You cannot
discuss about something which 1n the
Agenda, which is yet to come. What we
have to decide s whether the time is to
be extended or not.
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SHRI THAMPAN THOMAS: The time
allotted for this Resolution is over.

PROF. P.J. KURIEN: How can we dis-
cuss something which is-yet to come?
Prof. Dandavate's motion is not yet before
this House. How can we discuss about
that? How can we talk about that, Every-
thing that is said on that now is irregular.
Sir, you decide about the extension of time
for this Resolution. | move:

“That the time for the Resolution
moved by Shri Dileep Singh Bhuria
be extended by two hours.”

PROF. MADHU DANDAVATE: You
know what Mr. Bhagwat Jha Azad did the
other day. He moved for suspension under
rule 388. You forget that so soon..
(Interruptions)

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram)- Sir, we demand for sus-
pension under rule 388.

(Interruptions)

MR DEPUTY-SPEAKER: Order, please.
Mr Shantaram Naik.

SHRI SHANTARAM NAIK (Panaji):
Prof. Madhu Dandavate is stressing upon
the suspension aspect. So far, before the
House, nobody has moved any motion for
suspension under rule 388. There is no
such motion before the House, and even if
it is moved, we will be defeating it. There is
no motion before the House now for
suspension.

PROF. MADHU DANDAVATE: What |
say is this. They have the majority. Any-
thing that we move from here can be
defeated by them. (Interruptions) But that
is not the convention of this House. Other-
wise, from the Opposition nothing will be
moved—because already the strength is
clear. Nothing will be moved. Only the
other day, the Speaker has commented
that rules are there but there are also con-
ventions and he has said that, whatever
might have happened here, in future con-
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ventions are to be followed. Remember,
the Minister for Parliamentary Affairs got
up and said, "l regret that there was alapse
on my part; we will follow the procedure in
future”. Check up the record. He has said
it. | would like the Minister of State for
Parliamentary Affairs to confirm that. | do
not want her to react only with to confirm
that. | do not want her to react only with her
smile, but | want her to react with her con-
crete action. (Interruptions) Then every-
thing you decide. You need not come to
this House.... (Iinterruptions).

MR. DEPUTY SPEAKER: Order, please,
| do not want any discussion like this. |
want to make it clear once againg that if the
Members want the time for this Resolution
to be extended, it can be extended by two
hours or three hours, as the Members like |
have no objection. it is left to you But
about the question of the Hcuse sitting
after 7QO'clock, | cannot do...
(Interruptions)

PROF. P.J. KURIEN: Why don't you take
the sense of the House? | have aiready
moved for extension of time for this
Resolution?

(Interruptions)

PROF. MADHU DANDAVATE' | have
already pointed out what the Speaker has
said the other day. The Minister of Parlia-
mentary Affairs, Shri H.K.L. Bhagat had to
express his regret for the lapse that he
committed.

(Interruptions)

MR. DEPUTY SPEAKER: One thing we
will do now. We shall first extend the time
for this Resolution. | hope the House
agrees to extend by two hours the time for
discussion of the Resolution on ‘Measures
fog upliftment of tribal people'.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHIELA DIKSHIT) :
Sir, | had no intention, whatsoever, to Sy
anything on the Private Members' busi-
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ness. | absolutely appreciate everything
that Prof. Dandavate is saying. Had the
reference to my ‘smile’ not been there, {
would not have intervened. it is for this
hon. House to decide what it wants to do.

SHRI D.B. PATIL (Kolaba): You are sup-
posed to guide the House.

(Interruptions)

SHRIMAT! SHEILA DIKSHIT: No. This
is your time. This is the time of all Members
of the House. It is¥or you to decide what
you want to do with it.

PROF. MADHU DANDAVATE: We want
the conventions to be followed. (/nterrup-
tions) Then we will raise the question of
quorum every day during lunch hour. We
will not give you priority for anything. From
Monday the confrontation will begin. Be
prepared for it.

(Interruptions)

MR. DEPUTY SPEAKER: Please order, |
want {0 make one observation on this.
(Interruptions)

PROF, MADHU DANDAVATE: We shall
use our right to raise the question of quo-
rum ten times a day.

(Interruptions)

SHRI SHANTARAM NAIK: Mr. Danda-
vate is threatening the Parliamentary
Aftairs Minister. It is a breach of privilege.

(Interruptions)

MR. DEPUTY SPEAKER: | want to say
one thing.

{Interruptions)

PROF. MADHU DANDAVATE: We will
begin our battie from Monday. Every two
hours | shall raise the question of quorum.
Let me see how you carry on. We shall
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refuse priority when you demand it. {/nter-
ruptions) Let them use their brute majority.

(Interruptions)

MR. DEPUTY SPEAKER: If you want to
suspend the rule, you can give notice. |
have no objection regarding this.

(Interruptions)

MR. DEPUTY SPEAKER: If everybody
speaks, | am not able to follow anything.
Secondly, till now, we never had such a
kind of convention for extending the Pri-
vate Members' business beyond 2'4% hours.
If you want to create a convention that is
left to you. It is up to the House. If you want
to create new conventions, you can create.
| have no objection.

PROF. MADHU DANDAVATE: Let me
tell you from my experience that beyond 6
O' Clock, for Private Members business,
permission has been taken in this very
House.

MR. DEPUTY SPEAKER: Still the total
time would have been only 2% hours.

SHRIMATI SHIELA DIKSHIT: | want just
one moment to set the records straight. If
Professor Dandavate believes that we are
trying to scuttle his discussion, | want to
correct it (Intesruptions) Please listen to
me. | really want to say nothing. You are
saying things which are not fair. Two days
ago, a discussion on this very subject
came up before this very House.

(Interruptions)

PROF. MADHU DANDAVATE: No, this
s not on Bofors. This is on Submarines,
FERA violations, malpractices, economic
offenders... (Interruptions)

MR. DEPUTY SPEAKER: Please listen
to her. Let her complete.

{(Interruptions)
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SHRIMATI SHEILA DIKSHIT: May |
please. The Hon. Speaker has been kind
enough to accept another discussion next
week...

(Interruptions)

PROF. MADHU DANDAVATE: That is
only on Bofors. But this is regarding a
White Paper concerning all defence deals
from January 1980 including FERA
violation.

(Interruptions)

SHRIMATI| SHEILA DIKSHIT: If there is
anything that stops you from saying any-
thing and everything under the sun on any
subject .. (Interruptions) You are talking of
a situation as though we are doing it And
one of you talks about brute majority What
do you mean by brute majonty? We are a
majority.

(Interruptions)*”

MR DEPUTY SPEAKER Nothing will
go on record. | don't want such kind of
remarks... {Interruptions) | cannot allow.

(Interruptions)**

MR. DEPUTY SPEAKER: First of ali, |
want to announce that regarding the Reso-
lution on Measures for Upliftment of Tribal
People, we will extend the time based on
the sense of the House by two hours |
think the House will accept ths.

PROF MADHU DANDAVATE" No Sir.

SOME HON. MEMBERS' No, Sir

MR. DEPUTY SPEAKER: You are not
accepting it.

PROF. MADHU DANDAVATE" Under
Rule 388 | move that the rule regarding
restricting the extension upto 7 O’ clock be
suspended and after that whatever they
will require may be done
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of Rule 26
MR DEPUTY SPEAKER: You give it in
writing. | will see.

PROF. MADHU DANDAVATE: He
moved for extension of time orally.

MR DEPUTY SPEAKER: Generally for
the extension of the same discussion it is
put to the House orally Now you have
asked for suspension of some other thing.
This knid of extension of time for the same
discussion is orally done always. Regard-
ing extension beyond 7 O’ clock, a separ-
ate notice is required.

PROF. MADHU DANDAVATE - The
other day Mr. Azad moved the Resolution
tar suspension orally. He did not give you in
writing He moved for suspension under
Rule 388 orally

{(Interruptions)

MR. SPEAKER | want to make
it clear The first move has come for exten-
sion of the time. If this move is adopted by
the House then | will give extension After
that you can move immediately, | have no
objection (Interruptions). | think the
time has been extended for this discussion
by two hours That is accepted Then, Prof
Dandavate, what 1s your Motion?

19.05 hrs.

MOTION RE: SUSPENSION OF RULE 26

PROF. MADHU DANDAVATE (Rajapur)
move the foliowing under Rule 388 | beg
to move :

“That Rule 26 be suspended so as to
allow sitting of House beyond 7 p.m.
today to transact Private Members'
Business for the day.”

MR. DEPUTY-SPEAKER : The question
is

“That Rule 26 be suspended so as 10
allow sitting of House beyond 7 p.-m.



